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PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I want to bring to your notice
one fact, Day before yesterday, you had
kept one ruling pending.

While [ was speaking, Mr. Frank
Anthony raised a point of order and he
said, in regard to a judgment of Justice
Mishra which I had quoted, that he had
obtained a stay from the Supreme Court.
I have made an enquiry. No doubt, the
stay is given, but when a stay is given, only
further action is suspended. The judgment
stands where it is.

I have a right to quote the judgment.
Don’t expunge it. Otherwise, when I quote
the judgment, the Press will come into
troublcs. You have not to expunge it. You
should not expunge it.

MR. SPEAKER : 1 will look into it.
I will find out the e¢xact position. Then I
will do it.

SHRI FRANK ANTHONY (Nomioated
Anglo-Indians) : 1 have written to you
yesterday. I have also given a copy of the
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judgment to you. [ have enclosed also the
SLP—the whole criticism of the judgment.

MR. SPEAKER : 1 have got it. I have
received it. Thank you very much, Mr.
Anthony.
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MR. SPEAKER : It is not a point of
Order. No, no. No question.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : By taking money outside, he is
pleading the case here. He should resign.

12.17 hrs.

CONSTITUTION (FIFTY-THIRD)
AMENDMENT BILL*

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO): Sir,I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. SPEAKER : The question is :

“That leave be grantcd to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

SHRI P.V. NARASIMHA RAO: 1
introduce the Bill.
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MATTERS UNDER RULE 377

(i) Non payment of bonus by Sri
Synthetics Ltd., Ujjain and need for
Government’s intervention into
its working

AT weaarea wfzar(IsiT): qer 93w
4 F9eT (At ot 5w 39 fafra s 9
FIGTAT § FTH FI9 a7 A01 57 wigsy
afafead 8 1 531 &1 @i Z3warzeg faeg
fana S o971 @727 & ST 3AF SO0
TSI AU G 77 & 1 IooiA & 2y

*Published in Gazette of India Extr'aordinary. Part II, section 2, dated 23.8.1984.



